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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Original Application No.290/00116/2018
With MA No.290/00079/2018

     

          Jodhpur, the 6th April,
2018                                        
CORAM:   

HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

R.K.Suthar s/o Shri Kesa Ram Ji, aged about 62 years r/o 115 Shanti
Nagar, Sirohi (Rajasthan) Pin-307001 (Retd. SPO, Barmer).
      
  …Applicant 
(By Advocate: Shri D.P.Dhaka)

Versus

1. Union of India through the Secretary, Government of India, 
Ministry of Communication, Department of Post, Dak Bhawan, 
New Delhi
  
2. The Director General, Department of Post, Ministry of 
Communication, Dak Bhawan, Sansad Marg, New Delhi – 110 001.

3. The Chief Post Master General, Rajasthan Postal Circle, Jaipur

4. Superintendent of Post Offices, Barmer Division, Barmer (Raj).

     …Respondents

(By Advocate: ........)

ORDER (ORAL)
 The instant OA has been preferred by the applicant u/s
19 of the Administrative Tribunals Act, 1985 seeking the 
following reliefs:-
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a. That by writ order or direction the Memo of charge dated 
28.2.2016 and penalty order dated 18.4.2016 may kindly be declare 
unjust, illegal and deserves to be quashed and set aside.

b. That by writ order or direction the recovered amount may 
be refunded with interest @ of 18% per annum.

c. That the respondents may be directed to decide the appeal on
merit which is pending before the respondent No.2.

d. That any other direction or orders may be passed in favour 
of the applicant, which may be deemed just and proper under 
the facts and circumstances of this case in the interest of 
justice.

e. That the costs of this application may be awarded to the 
applicant.
     
     An application for condonation of delay in filing the OA 
has also been filed along with the OA.

 2. The applicant was issued a Memorandum dated 29.2.2016
(Ann.A/1) and a disciplinary action was proposed against him. 
After holding inquiry, the Disciplinary Authority  vide its 
order dated 18.04.2016 inflicted a penalty of recovery of Rs. 2 
lakhs upon him. Aggrieved by the said order, the applicant has 
preferred an appeal before the Director General, Department 
of Post, Ministry of Communication Dak Bhawan, Sansad Marg, 
New Delhi-110001 on 12th February, 2018. The grievance of the 
applicant is that no decision on his appeal has been taken so 
far. 

 3. At the very outset, learned counsel for the applicant
submitted that the applicant would be satisfied if a direction 
is issued to respondent No.2 to decide his pending appeal within 
a time frame. He further submitted that though the applicant 
has filed the appeal after expiry of limitation, but there is a 
provision in the rules for condonation of delay in filing the 
appeal. 

 4. In view of the above submissions made by learned 
counsel for the applicant, without going into merit of the 
case, I deem it appropriate to dispose of the instant OA with a 
direction to respondent No.2 that in case the applicant has 
filed an appeal before him, the same shall be disposed of within 
a period of three months from the date of receipt of a certified
copy of this order by way of passing a reasoned and speaking 
order in accordance with law. In the facts and circumstances 
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of the case, the delay in filing the OA is also condoned. 

 5. OA and MA stand disposed of in above terms. No order 
as to costs.
    
 
      (SURESH KUMAR 
MONGA)
      
Member (J)
R/

1
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